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STATEMENT OF OBJECTS AND REASONS

The Asiatic Society, Calcutta is a societ

of books, manuscripts, coins and various art objects.

y deemed to be registered under the West Bengal Societies Registration
uary, 1784 through the exertion of the well-known indologist William

then Supreme Court at Fort William in Bengal. The Society has all’along
ary and scientific activities in

the country. The society has a rich collection

2 Over the years, the activities of the Society have declined and its affairs have deteriorated. Recently, the society
roached the Government for assistance and for declaring it as an institution of national importance. The society
?rfli)ts meeting held on 5th December, 1983 also resolved that the Government of India be requested to declare the

Asiatic Society as an institution of national importance by an Act of Parliament and that the Government of India be
requested to take expeditious steps to follow up action in this regard.

j i iti i i i d be declared to

ing regard to the objects of the Society, it is considered appropriate that the society should be :
g;tll{tﬁrllcx;r% (r)fgnational impJortance. The bill makes such a declaration and provxdes for the requisite financial
:seSiasrtla;cc to be given to the society and for suitable powers of control being exercised. —S.0O.R. — Gaz. of Ind., 3-3-

.IL, S. 2. Ext., P. 16 (No. 9).
e = 'THE] ASIATIC SOCIETY ACT, 1984

(5 OF 1984)

[23rd March, 1984]

i i t its registered office in
eclare institution known as Asiatic Society having at presen
An(‘3“1::ltc:l‘t,t:ll to be at: fnstitu?ilon of national importance and to provide for certgin matters connected

therewith. _ ; .
B:l: enacted by Parliament in the Thirty-fifth Year of the Republic of India as follows :
[Vol. 2] 6 A.M./21
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1. Short title and comm
encement. — (1) This Act may be called th
e Asiatic Socj
ety

Act, 1984.
2) It :
(2) It shall come into force on such date* as the Central Government may, by
» bY notificatiop

in the Official Gazette, appoint.
2[1;])Act enforced on 25-6-1984 — See Gaz. of India, 25-6-1984 Pt. 11, S 3(i), Ext., P. 1. (No. 2
: ’ . ’ o9 & . 0. 24
eclaration of Asiatic Society as an institution of national importance. ;Vh
— Whereag

the 1 illi
ate William Jones founded on the 15th day of January, 1784, an institution in C
. n Calcatty

which is 5 ge )
institutio:(():: knff)wn.as the Asiatic Society and the objects of which are such as t 1
e of national importance, it is hereby declared that the said Asiatic S:C-mﬂ:ce the

institution of national importance.
3. Definitions.— In this Act, unless the context otherwise requires.—

a C‘me £ - i
(a) morandum” means the memorandum of association of the Society;

(b) “prescribed” means prescribed by rules made under this Act;

» includes any rule or regulation (b

egul: ] y whatever name called) whi

gcty :5 corqpqtent to r.nake_m the exercise of the powers conferred on it)und::ihtt:he P

Beng Societies Registration Act, 1961, but shall not include any bye-laws ore et

ing orders made under the regulations for the conduct of its day-to-day administrsz:? e
ion;

(d) ;3Society” means the j}siati.c Society being a society within the meaning of the W;
engal Societies Registration Act, 1961 and having its registered office in CalcuttaCSt
4. Grants, loans, etc.,by Central Government to Soci .
. ) i . ety. — For the purpose of enabli
Society to discharge efficiently its functions, including in particular those relating to researclinlgit[::
llection of manuscripts, coins and art ol;jects-

ary, library, scientific and museological activities, cO
books and other literature, the Central Government may , after

and the publication of periodicals,
due appropriation made by Parliament by law in this behalf, pay to the Society in each financial
year such sums.of money as that Government considers necessary by way of grants, loans or

othérwise.
5. Andit of accounts of Society.— (1) The Society shall maintain proper accounts and
other relevant records and prepare an annual statement of accounts including the balance sheet
Comptroller and Auditor-General of India.

in such form as may be approved by the
(2) The accounts of the Society shall be audited by the Comptroller and Auditor-General

of India and any expenditure incurred by him in connection with such audit shall be payable by

the Society to the Comptroller and Auditor-General of India.

(3) The Comptroller and Auditor-General of India and any person appointed by him in
connection with the audit of the accounts of the Society shall have the same rights, privileges
and authority in connection with such audit as the Comptroller and Auditor-General of India
has in connection with the audit of the Government accounts, and, in particular, shall have the

duction of books, accounts, connected vouchers and other documents

right to demand the pro
ct the office of the Society.

and papers and to inspe
rtified by the Comptroller and Auditor-General of
audit report thereof shall

(c) “regulations

(4) The accounts of the Society as cé
India or any person appointed by him in this behalf together with the

Section 4 of grant, loan or otherwise for every financial year

for the purpose of enabling it to discharge its func-

384 (389): (1988) 1

tions efficiently. (1987) 1 Cal LJ

ffect of S. 4 the Central Government is to
Lab LJ 102.

(1)Bye
jatic Society financial assistance by way

give the As



[The] Asiatic Society Act, 1984 (Ss 6-9] 323

be forwarded annually to the Ce
. ntral Government and that Governm 11 cause the same tO
be laid before each House of Parliament entishallcau

6. Annual _ y . .
it v as r’gg‘:iﬁ- The Society shall fumnish to the Central Government at such ume
¢ 24 irected, its annual report giving full account of its activities, policies and

programmes during the previous year and tt be laid
P tore each House of Parliament, 1at Government shall cause the same O

The SZ)'C ilt-io;-l ;ll)lpl‘oval of Central Government necessary for certain action by Society. —
M not, except with previous approval of the Central Government,—.

@) a:‘:le]?cgﬁe.ndbo'r abridge any of the purposes for which it has been established or for
ot its '1?_ eing used lmmedlatfaly before the commencement of this Act, or amalga-
elf either wholly or partially with any other institution or society; or

(b) alter or amend in any manner the memorandum or regulations; or

(c) sell or othqrwise dispose of any property acquired by the Society with money specifi-
cally provided for such acquisition by the Central Government:

Provided that no such approval shall be necessary in the case of any such movable prop-
erty or class of mo_vable property as may be specified by the Central Government in this behalf
by general or special order; or

(d) be dissolved.

' 8. Plaqning Board.— (1) For the purpose of advising it with respect to the planning and
implementation of the developmental programmes of the Society and other matters concerning
the Society, the Central Government may, by notification in the Official Gazette, establish a

Board to be called the Planning Board (Asiatic Society).
(2) The Board shall consist of a Chairman and such other members as may be appointed
by the Central Government.

(3) Subject to any rules which the Central Government may make in this behalf, the
Board shall have the power to regulate its own procedure.

(4) The term of office of, the procedure to be followed in the discharge of their functions
by, the manner of filling casual vacancies among, the allowances, if any, payable to, and other
matters concerning, the members of the Board shall be such as may be prescribed.

9. Committees— (1) The Central Government may, by notification in the Official Gazette,
constitute as many Committees, as and when it considers it necessary, consisting of such number
of persons as it thinks fit to appoint thereto and assign to each such Committee all or any of the

following duties, namely ‘—

(a) the preparation and submission to the Central Government, as far as possible before the
commencement of each financial year of statements showing programmes of work
agreed to be undertaken by the Society during tha} year for wh.ich the Central Govern-
ment may provide funds as well as general financial estimates in respect of such work;

Section 7 of Assistant Public Relations Officer to post of public

) ; . relations officer on recommendations and order of

(1) Inrespect of creation of post no pTipY sanction  ~.,ira] Govt. and as per directions, of High Court,

of Central Govt. is necessary: (1993) 1 CalLd 91(100) the order passed by administrator of society cancelling

DB): said upgradation was without jurisdiction. (1993) 1
cal LJ 91 (101, 103, 104) (DB).

(2) Where an employee was upgraded from post

__.._._m-nnﬂ-a—,_y?d
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(b) the settlement on broad lines of the programmes of such work.

(1) shall, in discharging its duties with

(2) A Committee constituted under sub-section
he advice, if any, tendered in respect

respect to any matter under this section have due regard tot
of such matter under section 8 by the Board to the Central Government.

(3) Where the Society does not agree to undertake any work suggested by any Committee

the Central Government its reasons for not sg

referred to in sub-section (1), it shall give to
agreeing.

_ 4) The.procedure to be followed by a Committe
discharge of its functions, the allowances if any, paya
and other matters relating to such Committee shall be

1-0. Review of work done, inspection of assets, etc. — (
by notxﬁcat'ion in the Official Gazette, constitute a Committe
persons as it thinks fit to appoint thereto for the purpose of—

(a) reviewing the work done by the Society and the progress made by it;

g its buildings, equipment and other assets;

e constituted under sub-section (1) in the
ble to the members of such Committee

such as may be prescribed.

1) The Central Government may
e consisting of such number of

(b) inspectin

(c) evaluating the work done by the Society; and
matter which in the opinion of the Central Goy-

with the work of the Society;
n in such manner as the Central Government

(d) advising Government generally on any
ernment is of importance in connection

’ and the Committee shall submit its report thereo
may direct.

(2) The procedure to be followed by, the allowances, if any, payable to, the members of

the Committee and other matters concerning the Committee shall be such as may be prescribed

(3) The Committee shall, subject to the provisions of sub-section (4) and of any rules
which the Central Government may make in this behalf, have power to regulate its own proce-

dure.

(4) Notice shall be given in every cas¢ to the Society of the intention to cause a review
inspection or evaluation to be made, and the Society shall be entitled to appoint a representative
who shall have the right to be present and be heard at such review, inspection or evaluation.

(5) The Central Government may address the Presiden
iew, inspection oOr evaluation as disclose

the result of such revi
referred to in sub-section ( 1), and the President shall communicat

the action, if any. taken thereon.

(6) When the Central Government has, in p
dent of the Society in connection with any matter, and the Preside
time take action to the satisfaction of the Central Government in respect thereo
Govermment may, after considering any explanation furnished or represen
of the Society, issue such directions as it considers necessary in respe

dealt with in the report.
11. Society to afford facilities to Committees. — The Society shall b
all necessary facilities 10 the Board constituted under section 8 and to every C

tuted under section 9 or section 10 for the purpose of enabling them to carry out

ursuance of sub-section (5), ad

t of the Society with reference to
d in any report of the Committee
e to the Central Government

dressed the Presi-

nt does not within a reasonable
f, the Central

tations made on behalf
ct of any of the matters

—

e bound to afford
ommittee consti-
their duties.
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i f’l‘(zi-tr()tm 5 to issue directions to Society.— (1) The Central Government may, if it is
.:d ;:nll‘v:mic]';lt ‘1; is necessary so to do in the public interest, issue, for reasons to be recorded and
"’Cf! el HLCE to tl.u, Society, such directions as it thinks fit to the Society, and such directions
may include directions requiring the Society—

a IO & = o ) v . . . -

(a) 'lmuld~thc.mun.omndum or to make or amend any regulation within such period as

may be specified in the directions :
b o RSTCI ) )
(b) t{%;::"f priorities to the work undertaken or to be undertaken by the Society in such
anner as the Central Government may think fit to specify in this behalf.

ct. notwithstanding anything

(2) Any directions issued under this section shall have effe
regulations of the

contained in any law for the time being in force or in the memorandum or

Society.
13. Power of Central Government to assume functions of control.— (1) If, in the

opinion of the Central Government,—

i (i) the Society without just or reasonable cause has made default in giving effect to any
irection issued under sub-section (6) of section 10 or section 12 or

(ii) the Council of the Society has exceeded or abused the powers in 1€
ety or any part thereof;

‘ the ?entral Government may, by written order, direct the Society
specified in the order to show cause to the satisfaction of the Central Government against the

making of any appointment referred to in sub-section (2).

(2) 1If, within the period fixed by any order issued under sub-section 1
shown to t_he satisfaction of the Central Government, the Central Government may,
published in the Official Gazette and stating the reasons therefor, appoint one or more persons
to take over the management of the Society or of any of the activities of the Society for such

period not exceeding two years as may be specified in the order. .
(3) During the period specified in the order issued under sub-section (2),—-
ersons taking over the management of the

lation to the Soci-

within a period to be

), cause is not
by order

(a) where the order provides for any person orp

Society—
(i) all persons holding office as Members of the Council, including the President, shall be
deemed to have vacated their office as such;
sub-section (2) to take over the management of the
perform all the duties of the President or Council
ise, in respect of the Society ;

ons taking over the management or any
ted shall alone be entitled to exercise
Council in relation to those activi-

(i) the person oOr persons appointed under
Society shall exercise all the powers and
of the Society, whether ata meeting or otherw

(b) where the order provides for any person Or pers

activities of the Society, the person of persons sO appoin
all the powers and perform all the duties of the President or

ties.
14. Act to have overriding effect.— The provisions of this Act shall have effect not-

Section 12 quent to introduction of the Act of 1984 and without
reference to Standing Finance Committee would be

(1) The non- obstante clause in sub-section (2) of bad in law. (1987) 1 Cal LJ 384 (407) : (1988) 1 Lab

S. 12 is very important. It overrides everything. There- 5
fore, abolition of any post by Asiatic Society subse- LJ 102
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withstanding anything inconsistent therewith contained in the mcmornndum or n?gulfninng or
the West Bengal Societies Registration Act, 1961 or any other law for the time being in force.

15. Power to make rules.— (1) The Central Government may, by notification in the
Official Gazette, make rules® to carry out the provisions of this Act.
(2) In particular and without prejudice to the generality of the foregoing power, such rules

may provide for all or any of the following matters, namely :—
(i) matters with respect to the procedure to be followed by the Board under sub-section (3)

of section 8;

(ii) the term of office of, the procedure to be followed in the discharge of their functions by,
the manner of filling casual vacancies among, the allowances, if any, payable to, anq
other matters concerning, the members of the Board under sub-section (4) of section §:

(iii) the procedure to be followed by a Committee in the discharge of its functions the
allowances, if any, payable to the members of the Committee and other matters rejat.
ing to the Committee under sub-section (4) of section 9;

(iv) the procedure to be followed by, the allowances, if any, payable to, the members of the
Committee and other matters concerning the Committee under sub-section (2) of sec-
tion 10;

(v) any other matter which is required to be or in respect of which rules may be made under
this Act.

(3) Every rule made by the Central Government under this Act shall be laid as scon as
may be after it is made, before each House of Parliament, while it is in session, for a tota] period
of thirty days which may be comprised in one session or in two or more successive sessions,
and if, before the expiry of the session immediately following the session or the successive
sessions aforesaid, both Houses agree in making any modification in the rule or both Houses
agree that the rule should not be made, the rule shall thereafter have effect only in such modi-
..fied form or be of no effect, as the case may be; so, however, that any such modification or
annulment shall be without prejudice to the validity of anything previously done under that
rule.

[a] For Asiatic Society Rules, 1987 — See Gaz. of Ind., 3-11-1987, Pt. 11, S. 3(i), Ext., P. 5 (No. 547).

For Planning Board (Asiatic Society) Rules, 1984 — See Gaz. of Ind., 25-6-1984, Pt. I, S. 3(i) Ext., P. 3
(No. 224). » P,




